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is inviolable. We all here are under oath to preserve it. Power of the Parliament of the
day to act in exercise of its constituent power to amend by way of addition, variation
or repeal, any provision of this Constitution in accordance with the procedure is
unqgualified and supreme, not amenable to Executive attention or judicial intervention,
except for the purpose of deciding any case involving a substantial question of law as
to interpretation of the Constitution envisaged in Article 145(3) of the Constitution.”

Hon. Members, parliamentary sovereignty is quintessential to democracy and
is non-negotiable. Subscribing to this is not optional, if democracy has to sustain
and blossom. | had then emphasized that democracy blossoms and flourishes when
its three facets — Legislature, Judiciary and Executive — scrupulously adhere to their
respective domains. The sublimity of Doctrine of Separation of Powers is realised
when the Legislature, Judiciary and the Executive optimally function in tandem and
togetherness, meticulously ensuring scrupulous adherence to respective jurisdictional
domain.

Further, | had indicated that this House is imminently positioned to take
affirmative steps to bring out congeniality amongst three wings of governance. The
statement, imparted by the hon. Chairperson of the UPA, is far distanced from my
reflections. Delegitimising the Judiciary is beyond my contemplation. It is a pillar of
democracy. | would urge and expect leaders, across the political spectrum, to bear
in mind not to subject the high Constitutional offices to partisan stances.

Now, Shri Sant Balbir Singh. It is the maiden speech of the hon. Member.
...(Interruptions )... It shall be taken as maiden. The hon. Member has been very
involved and very passionate with his work. The hon. Minister should be very happy
that on this issue, which touches the heart of the hon. Minister, the hon. Member is
making his maiden speech.

GOVERNMENT BILLS - contd.
The Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill, 2022 - contd.
SHRI SANT BALBIR SINGH (Punjab): ~ "Mr. Chairman Sir, thank you for giving me

this opportunity to speak for the second time today. | am speaking for those tribes. It
is my good fortune that | am speaking for the first time for those tribes. For their uplift

%
English translation of the original speech delivered in Punjabi.
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of whom, for their dignity, this Bill has been brought. | support this Bill and thank the
hon. Minister that this Bill is connected with those tribes. There are people to
understand their problems and difficulties and also talking about them here. So, until
now, their woes were not listened to and | wish to cite a few examples here before
you. | spoke for the first time but confusion got created and they said that | have
already spoken. Then with those people how much would be happening as their woes
are never listened to. They have been dwelling in the forests or other places for so
long and have been suffering from all those adversities. For such people, they have
brought this Bill and are discussing their issues. | thank all those who brought this Bill,
also all those who helped in this, on my behalf and on behalf of my Party also. But |
wish to say a few things here in this regard. These people have been ignored for
centuries and they live near the nature. They worship nature and do not let air, water
and earth get polluted. These people do not run factories and nobody is taking away
others' rights but they could not get their rights as they could not make their voices
heard at the right places. It is a matter of sadness, but, today, we are discussing
about giving them justice, we express our happiness on this also. When we see those
castes or those poor people, then we don’t think as to what their caste is, but his
condition; when a person is economically poor or socially poor then he is always
exploited. Who exploits them? Their exploitation is done by those who have money
power. Who does the exploitation? Exploitation is done by those who have the
muscle power; who exploit them? Those who have the political power. So no one
fights with a strong person but only exploit these poor people and when the atrocities
are committed, then regarding that, our Gurus have said that for protecting the cow
and the poor, we should remain prepared to sacrifice our lives because our very life is
for the poor only. We should rise above considerations of our interests and talk about
others because we have to take care of people who have been a part of the nature for
so long, who have lived in this nation for so long but have never asked for anything for
themselves. Their rights have been snatched also but they have never agitated
because they have been happy with whatever they have got, happy with whatever
nature gives us and have been confined to only attending to their families, children
with whatever nature has given them. | say that all these sections that have lagged
behind, their children, should be given education and they should be given
employment. So, these castes should be given education, employment and respect
because respect is the most important; these poor people do not ask for anything
from others. | know because | work among such people, | interact with them and,
therefore, | know them from their roots. These people are very honest, they work hard
and never idle away their time because someone who does not even ask for his own
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rights, how will he snatch others’ rights? So they are the real people, about whom
Guru Nanak badshah said, “Chant the Holy name, do your duty and share if you
can”. So, practice of these three things that our Gurus have said and to work
honestly is the duty of a human being. And to chant the Holy name and then, to
share, is a very big thing. We would see that in Punjab, there are many areas where
the people are very poor also and migrant labour from other states also comes but |
wish to say that no one sleeps hungry in Punjab. Why because they get parshad
(food) from Guru ghars (religious/spiritual places) as Guru Nanak badshah had
organised a Langar (community meals) with 13 rupees, 20 rupees, | mean 20 Mohars
at that time; what was taught by those great men, even today, that Langar continues
from Guru ghars and anybody, whether rich or poor, from any community, goes and
gets the parshada from there. But today, there is a big need, something that has
been understood after a long time with people making huge efforts and putting their
contributions in this society, we need to work for their rights, it becomes our duty and
our House. This House is for what purpose? For the progress of the nation, for taking
the society forward, for people who have remained behind due to various reasons. |
also wish to draw your attention towards those people whose castes may be high but
they are very poor, economically very poor; similarly there would be some people
among these tribes also who may have all the resources, yet getting their rights also.
So, now for removing the economic poverty, it is a very important that criterion for
judging the needy; for such measures, it should be economic conditions. Whether
they are getting all these basic facilities, whether they are getting the right to life,
whether their children are getting education or not, all these things we need to
understand. Then only can we show our sympathies towards them and all their due
rights, they should get but until now, they have not got. For a very long time, we hear
such things and we also heard ‘Garibi Hatao (Remove Poverty)’ slogans but how the
number of poor has increased, and how our society has lived? The reason is that the
laws have been enacted but the laws have not been implemented properly and the
benefits that the poor in the last row of the poor should have got, have not gone to
them. This way, they have remained deprived, weak and that is how, their economic
growth has not happened. Right to life is our fundamental right and this right to life
has been given to us by the nature, by the Constitution and our Gurus also said that.
But that right will only be exercised when the laws are implemented properly. Today,
a big need in our country is, especially when we are leading the world community and
talking of coming to the forefront, that will happen only when these down-trodden,
exploited people who have been ill-treated in the name of casteism and whose rights
have been taken away, to them we should become their support, we should hold their
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hands and put our contribution to bring them forward. Who is a learned/eminent
person? He is the one in whose learned company, others are also elevated. We want
a friend or well-wisher, merely by being in whose exalted company the people are
similarly elevated and beautified. The Almighty dwells within all; His Divine Light is
present within all. We just need to understand and realise this. It is just the Maya
(illusion) at work that bewilders us. | would also like to thank Hon. Modi sahab that
these backward Scheduled Tribe castes who are now getting place in this
constitutional reservation, support them so that their welfare is expedited. With
intention with which this has been brought, and the benefits that they would get after
being included in this category, surely their children will get education, will get
employment and their condition of living would become better and they would also
come and sit with us and feel respected. | thank you very much, Hon. Chairman, Sir,
that you gave me time to speak. My respects to the Guru!"

(MR. DEPUTY CHAIRMAN /in the Chair. )

MS. DOLA SEN (West Bengal): Mr. Deputy Chairman, Sir, | would like to thank you
and my Party, All India Trinamool Congress, for giving me the chance to speak on the
Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill, 2022.

This Bill includes 'Betta-Kuruba' as a synonym for the 'KaduKuruba'
community in the list of Scheduled Tribes in Karnataka. Variations in spellings and
pronunciations result in people being left out of beneficiary schemes. Including
Betta-Kuruba in the list has been a long-pending demand of the community. Even
though this Bill could have been introduced sooner, | welcome and support this Bill
now because better late than never.

Sir, | would like to repeat what some of my colleagues in this House and Lok
Sabha have already said. Instead of bringing separate legislations for inclusion of
communities in the Scheduled Tribes and Scheduled Castes categories, the Union
Government can bring a comprehensive Bill for all States. You can think over it; the
Treasury and the Government can think over it; the Department too can think over it.
This will enable a more well-rounded and extended discussion on the topic.

Sir, | would like to take this opportunity to highlight the various issues the tribal
communities around the country are facing. Despite more than seventy years of
Independence, there are tribes that lack basic services like health and education. The
Standing Committee on Social Justice and Empowerment seriously objected to
underutilization of funds allocated to the Ministry of Tribal Affairs during 2020-21 and
2021-22 under the erstwhile Scheme 'Special Central Assistance to Tribal Sub-Plan.'
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This is especially concerning since there are more than one lakh tribal villages with
more or equal to 25 per cent tribal population where the gap exists in various sectors
of development. | urge upon the Minister to explain the reasons for such
underutilization of funds, despite glaring gaps in development of villages with
substantial tribal population. The Standing Committee also noted that the Union
Government did not release any funds to the various States in the North-Eastern
region such as Arunachal Pradesh, Assam, Meghalaya, Mizoram and Nagaland. This
is shocking since the North-East region is home to more than 200 tribes.

Another issue that | would like to raise is the declining population of various
tribes, especially in the North-East. As per Census 2011, there are 76 ST
communities in the North-East which have a population of less than 1,000, and
among them, 37 ST communities have a population of less than 100. Because of the
small strength of these tribes, their development is often side-lined. As per the
information laid in Rajya Sabha, latest population figures are not available for these ST
communities. The Minister stated that communication has been sent to the
concerned States in respect of decreasing population of some ST communities.
However, the steps taken to curb this trend were not listed. | would submit that
merely informing the States is not enough. The Minister should share the steps that
are being taken to preserve the tribes with population of less than 1,000. | also urge
upon the Government to conduct the Census at the earliest. This would help the
Government in assessing the current strength of tribal communities, and to design
better interventions for those communities whose strength is declining because 2021
has already passed by and the Census is due already for more than one year.

The Ministry had circulated a draft National Tribal Policy in 2006, which never
saw the light of the day. The Ministry had claimed that the Policy was being updated
based on the recommendations of a High-Level Committee constituted in 2013. The
Committee submitted its findings in 2014. Yet, no National Tribal Policy has been
adopted so far. | urge upon the Minister to share the progress made on the National
Tribal Policy and to address the delay in introducing it.

| would like to raise the issues regarding education of students belonging to ST
communities. There has not been much variation in the number of beneficiaries and
targets fixed for the Pre-Matric Scholarship and Post-Matric Scholarship Schemes
during the last few years. The beneficiaries or the funds released in some States such
as Arunachal Pradesh, Jammu and Kashmir, Maharashtra, Meghalaya, Puducherry,
Telangana and Uttar Pradesh were shown as nil for the last year. During the last five
years, only 45 students have been awarded the National Overseas Scholarship. |
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urge upon the Minister to explain why the Ministry could not even successfully award
20 Overseas Scholarships per year.

The Union Government announced in the 2021 Budget that 750 Eklavya
Residential Schools will be built. Out of these, only 367 are functional. We need to
take urgent steps to provide more scholarships and better educational opportunities
to students belonging to ST communities.

My State, West Bengal, has taken several steps for the welfare of the tribals.
'Sikshashree' Scholarship has been provided to 1,80,000 ST students of Class V-VIII
during 2021-22. Sir, 30,000 ST students have applied for Pre-Matric Scholarship of
Class IX and X. Then, 98,000 ST students have applied for Post-Matric Scholarship
during 2021-22. Six Development and Cultural Boards are functioning in our State for
ensuring sustainable development of hill tribes and other ST communities of the
State. During 2021-22, Rs.75 crore have been allotted for the purpose for various
schemes like construction of houses, community halls, youth hostels, drinking water
sources, holding of cultural festivals, etc. These are only a few of the many steps
taken by Bengal for the welfare of the ST communities.

| welcome the inclusion of Betta-Kurubain in the list of Scheduled Tribes.
However, | want to ask the Minister about the process of such inclusion. Many
proposals for inclusion of communities to ST and SC lists from other States are
pending with the Union Government. One such proposal is also from Bengal. On 28"
February, 2022, Bengal had sent a proposal to the Central Government for inclusion
of 11 tribal communities.

5.00P.M.

This was acknowledged by the Minister of State in the Ministry of Tribal Affairs in his
reply to an Unstarred Question in Rajya Sabha on 14™ December, 2022 but till date,
no action has been taken.

| would urge the Minister to kindly share the progress with regard to this
proposal. Once again, | thank you for giving me the opportunity to speak on the
Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill, 2022. | support the
Bill. Thank you.

SHRI NIRANJAN BISHI (Odisha): Hon. Deputy Chairman, Sir, | am grateful to you for
giving me the opportunity to speak on the Constitution (Scheduled Tribes) Order
(Fourth  Amendment) Bill, 2022. The State Government of Karnataka has
recommended to include 'betta-kuruba' community as synonyms of 'kadu-kuruba'in
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entry 16 in the list of Scheduled Tribes of Karnataka. This Bill proposes to modify the
list of Scheduled Tribes in respect of State of Karnataka by amending the Constitution
(Scheduled Tribes) Order, 1950.

This is a very good Bill. This is a genuine and justified Bill. | welcome the Bill
and | also congratulate the Minister of Tribal Affairs, Arjun Munda ji. Sir, | am also
thankful to him as yesterday, the Constitution (Scheduled Tribes) Order (Fifth
Amendment) Bill, 2022 in respect of Chhattisgarh State was passed by Lok Sabha.
The tribals of Chhattisgarh are very much happy and they have welcomed hon.
Minister, Shri Arjun Munda, for his great contribution for the Scheduled Tribe
community of India.

Sir, similarly, in respect of State of Odisha, our Chief Minister, Shri Naveen
Patnaik, has recommended for inclusion of 169 tribes and tribal communities or parts
or groups within the tribes or tribal communities in the State of Odisha. One caste is
Saara, which is synonym of Savar, Sahara and Saura at serial number 59 of ST list of
Odisha. Another is kandha kumbhar, which is synonym of Kandha at serial number
31 of the ST list of Odisha. Similarly, Jodia, Jhodia, Jadia and Jhadia are synonyms
of Jhodia Paroja at serial number 55 of the ST list of Odisha. Sir, Chuktiya Bhunjia is
also synonym of Bhunjia. Similarly, there is Mankidia tribe with a very small
population. Mankidia is also a synonym of Mankirdia at serial number 47 of ST list of
Odisha. Sir, Porja is also synonym of Pengu Paroja. Banda Paraja and Bonda Paraja
are also synonyms of Bondo Paroja at serial number 13 of the ST list of Odisha.

Durua, Dhurua and Dhurava should also be included as phonetic variations of
Dharua at serial number 17 of ST list of Odisha. Paharia as a section of Gond Tribe at
serial number 22 of ST list of Odisha with area restrictions for Kalahandi, Balangir and
Nuapada districts. Till date, no action has been taken for inclusion of this community
in the ST list of Odisha.

Sir, there are two Particularly Vulnerable Tribal Groups, PVTG communities,
such as Chuktia Bhunjia and Paudi Bhuyan, which have not been included as yet in
the ST list. Paudi Bhuyan is a sub-tribe of Bhuiya at serial number 6 in the ST list of
Odisha but it is pending even after having been recommended by the Government of
Odisha on 18" November, 1978. Another PVTG is Chuktia Bhunjia, which was also
recommended by the State Government of Odisha for inclusion as a sub-tribe of
Bhunjia.

SNt STFUTARY : Uh BT I FSRIFT0T, 31T AT 39T H 97 HR I2 &l a9 H
47 81 Y21 8, 3R 3MYh] TG | g1d B 2, AT d18< SIThR d1d HiRy|
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SHRI NIRANJAN BISHI: | request the hon. Minister to take steps to include these
tribal communities in the State List of Odisha. We are including those who are the
aboriginal Scheduled Tribes, those who are primitive tribes, those who are genuine
tribes. But, at the same time, some non-Scheduled Tribes, by dint of fake caste
certificate, are snatching reservation benefits and other constitutional rights which are
meant for the Scheduled Tribes. The fake caste certificate holder employees should
be removed from service. Their fake caste certificate should be confiscated. They
should be arrested, and all the salary, allowances or stipend availed by them should
also be recovered by constituting OPDR case. So, Sir, | once again request our hon.
Tribal Affairs Minister. .. (7'/me-be// r/'ngs).. | am the first MP from Sabar community,
which is an ST community. | am the first MP in this august House from the Sabar
community after 75 years of independence of India. This is because of the grace of
our hon. Chief Minister, Naveen Patnaik ji. | am thankful to our hon. Minister, Shri
Arjun Munda ji. He is a very good Tribal Affairs Minister. He has earlier brought
Amendments in respect of Chhattisgarh, U.P. and today he is bringing Amendments
in respect of Tamil Nadu, Karnataka and Karnataka. So, inclusion of our original
Scheduled Tribes in the Scheduled Tribes List is a welcome step taken by him.
(ﬁme-be// r/'ngs).. Lastly, in conclusion, | would say that it is a laudable work done
by the Union Government and our beloved Minister of Tribal Affairs, Shri Arjun Munda.
This Bill must help our tribal community. With these words, my party, BJD, supports
the Bill. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Niranjan ji. Now, hon. Member, Shri Subhas
Chandra Pilli.

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Mr. Deputy Chairman,
Sir, before going to the subject, | would like to bring an important issue to your kind
notice. My colleague, hon. Member, Shri Kanakmedala Ravindra Kumar made some
allegations.

MR. DEPUTY CHAIRMAN: Subhas ji, as per the rules, you have to speak on the
subject only.

SHRI SUBHAS CHANDRA BOSE PILLI: He was talking some nonsense about our
hon. Chief Minister. Let me give him reply. The hon. Member, Shri Kanakmedala
Ravindra Kumar, made some unrespectable and irresponsible comments on our hon.
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Chief Minister and also made some allegations on * This is a habitual disease in this
House ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the subject. ...(Interruptions)...

SHRI SUBHAS CHANDRA BOSE PILLI: In this context, | am asking the hon.
Member, through you, to submit the proof of the allegations made by him on our hon.
Chief Minister, and also request you to allow a discussion on this. We are ready to
discuss any matter alleged by him. If not, | am seeking apology for his unprivileged
comments on our hon. Chief Minister. | also request you to kindly delete his
comments from the records.

MR. DEPUTY CHAIRMAN: It will be examined in the proceedings.
...(Interruptions )... Please speak on the subject now.

SHRI SUBHAS CHANDRA BOSE PILLI: Sir, | stand to share a few thoughts on the
proposed Amendments to the Constitution. Let me begin by seeking to place the
present Amendments into perspective. There have been many Amendments to the
Constitution (Scheduled Tribes) Order, 1950 to modify the List of Scheduled Tribes,
and we have had multiple legislations in the past seven decades on this very
important subject, considering that the tribal communities as a priority to be taken up
in this Session. Recognition to Betta-Kuruba community to be included in the
Scheduled Tribes category has come. They have been demanding it for 30 years.
The proposed amendment will enable members of the communities, which will be
listed in the revised list of Scheduled Tribes, to derive benefits under the existing
schemes of the Government. A better representation would also entitle them to the
benefits of reservation in services and admission to educational institutions.

The Global Multidimensional Poverty Index, 2021 states that in India, five out of
six poor people belong to tribal communities. There is minimal penetration of welfare
schemes among the tribal population owing to low awareness of Government
programmes which is due to issues such as language or accessibility barriers.

As a significant section of tribal population still lives in extreme poverty and
suffers from lack of access to basic education and health facilities, | urge the

* Expunged as ordered by the Chair.
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Government to take the requisite steps at the earliest for a wider inclusion of tribals
under the welfare schemes and curb these prevailing issues.

Sir, there are problems of health and nutrition. Tribals are prone to diseases
like malaria and tuberculosis and instances of iron deficiency, anaemia and high infant
mortality rates. They often resort to unscientific practices, local beliefs and self-
medication. The Government must take proactive measures to engage health
workers from tribal communities to guide tribal patients how to take advantage of
welfare schemes. They should counsel them on preventive measures. They should
also promote health behaviour among them.

According to the Unified District Information System for Education Plus, the
Gross Enrollment Ratio of the Scheduled Tribes children has increased to 2.51 crore in
2021-22 from 2.49 crore in 2020-21. But as per the Tribal Development Report, 2022,
nearly half of the total children enrolled in schools in tribal areas, 48.2 per cent drop
out even before they complete class 8.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: | am concluding, Sir.

Our Andhra Pradesh Government is enacting various schemes for the
upliftment of tribal population such as free power supply to ST families, financial
assistance to ST women under the YSR Cheyutha Scheme and under the YSR
Sampoorna Poshana Plus to supply nutritious food in the tribal mandals. (7ime-bell

rings.)
MR. DEPUTY CHAIRMAN: Please conclude.
SHRI SUBHAS CHANDRA BOSE PILLI: Sir, with this, | support this Bill.

MR. DEPUTY CHAIRMAN: Shri Sandosh Kumar P. He is not present. Shri Ramii.
He is not present. Shri Jaggesh to speak in Kannada. You have five minutes.

SHRI JAGGESH (Kamataka): Sir, | thank you for giving me this opportunity to speak
on this Bill. Since it is about Karnataka, | would like to speak in my mother tongue.
" After 70 years and 15 different Governments, it was only the Modi Government that
took up this amazing work. Hon. Deputy Chairman, Sir, today | would like to discuss

* English translation of the original speech delivered in Kannada.
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in this House an issue about the people of Karnataka. The Kadu-Kuruba community
living in the forests of Karnataka have been left out of the development process, for
the last 30 years.

Hon. Deputy Chairman, Sir, the Leader of the Opposition of this House is also
from Karnataka and he is well aware of the challenges this community has faced. He
should have been present in the House and witnessed the amazing work done by
Modi Ji. Unfortunately, he chose to stay away from this very crucial discussion and
staged a walkout due to some minor differences.

Hon. Deputy Chairman, Sir, extremely backward tribes live in the areas of
Mysore, Chamrajnagar, Kodagu, and neighboring regions of Karnataka.

| would like to give an example of a very backward community called the
Siddhi Community. People of this community came to me and asked for my help.

Hon. Deputy Chairman, Sir, they said, ''We stay in the forests and we don’t
have electricity.” As | am an actor, they are my fans, they asked for a generator.
With great affection, | provided them with a generator. The agony is, after giving the
generator and after installing a light, there was a snake-bite and an elder person, who
lives in that family, died.

Sir, these people living in extremely challenging situations are present
throughout India, be it in Himachal Pradesh, Tamil Nadu or Karnataka, or any other
State. Modi Ji has decided to give justice to these communities. We should be proud
of our leader Modi ji who has global stature. Hon. Deputy Chairman, Sir, the
opposition should have supported him for such an amazing Bill. The entire country
would appreciate this and even God would bless him for the step he has taken.
Friends, it was an amazing Bill of Modi Ji and | was very happy to listen to the entire
discussion.

Hon. Deputy Chairman, Sir, | being a Karnataka fellow, | myself don’t know
that many sub castes are there, almost 50 castes that are not even heard of like
Adivana, Barada, Bavchi, Bilgarji, Dolbil, Dungribil, Bilal, Basava, Vasava live there.
See we have not even heard of these names. | am so grateful to Modi Ji for this
amazing, wonderful and fantastic Bill. The entire nation should stand together and
applaud this work of Modi Ji.

Hon. Deputy Chairman, Sir, a leader from Karnataka, | won’t take his name, he
happens to be from a backward community and is also the ex-Chief Minister of
Karnataka, criticized people of his own caste. See the scenario is like that.

| would like to say with profound sorrow that had Modi ji not come to power,
the plight of poor and marginalized people would have worsened and they would have
suffered heavily.
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Today as Indians, we should be proud that Modi Ji observes each and every
thing minutely and carefully tackles all the problems.

Hon. Deputy Chairman, Sir, these people are just around fifty thousand or
seventy thousand in number but only Modi ji has shown his priority to help these
people. | want to tell the people of Karnataka from this House because elections are
due in Karnataka and Modi ji took this pro people step which is beneficial to public.
These people are doing casteism and are engaged in petty politics, They have not
done anything of this sort even after being in power for decades.

Hon. Deputy Chairman, Sir, this is my Maiden Speech, please allow me to
speak and my suggestion on this Bill is this.

The Government has to analyze and provide the benefit to these people as per
the provisions of Bill and monitor, whether these benefits reach the actual
beneficiaries or not.

We have to monitor it from the Government. The second suggestion is, Sir,
their higher education and also job opportunities should be taken care of. We have to
see that even one lady in one family is encouraged to get education, she will give light
to seven generations.

So, this is very special Bill and it should be monitored so that the children of
these communities don’t suffer from malnutrition as they live in hills and don’t get
proper food and shelter. | request the concerned Minister to take care and provide
them with basic amenities. Sir, | conclude my speech and thank you for giving me an
opportunity to speak. Thank you, Sir."

MR. DEPUTY CHAIRMAN: Now, Dr. M. Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Hon. Deputy Chairman, Sir, thank you for
giving me the opportunity to speak on the Bill. In this Winter Session alone, three Bills
related to the revising of List of Scheduled Tribes in Tamil Nadu, Karnataka and
Himachal Pradesh are scheduled to be brought up for passing by the Government
headed by our hon. Prime Minister, Shri Narendra Modi. | proudly say that this is yet
another example of our Prime Minister Shri Narendra Modi's commitment to social
justice.

Sir, as the State Government of Karnataka has requested to include the name
of "Betta-Kuruba" community as synonym of "Kadu Kuruba" in Entry 16 in the List
of Scheduled Tribes of Karnataka, | welcome this. If you take reservation, when
Madras Province was there, Karnataka was also part of Tamil Nadu. Andhra, Kerala
and Odisha were also part of this Madras Province. In the Madras Province, if you
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take the list of reservation given in Karnataka, these communities include Kuruba,
Kurumans, Naik, Nayak, Valmiki and Toda. These are the reserved tribal
communities in Karnataka. If you take Tamil Nadu, a part of my area is Krishnagiri
taluk, Hosur, only 30 kilometres from Bengaluru. In that community, if you take
"Valmiki', here it is tribal but, in Tamil Nadu, it is still a backward class. This is the
difference. If you take Baduga and Toda community, for example, they are also
people with voting rights. Here, reservation is there but Tamil Nadu is not having
that. Like thatis "Naik'' and "Nayak''; these communities are also in Tamil Nadu but
they are backward classes. Therefore, this kind of confusion must not be there. That
is why, if you see in the history of free India, the concept of reservation for the socially
and educationally backward, deprived people in education and jobs is the greatest
contribution of Dravidian Movement. In 1927, in Madras Province, when Dr.
Subbarayan was there, Chief Minister of that time, he brought the reservation for
these backward classes through Justice Party, that is, the Dravidian Movement at
that time. In the Dravidian Movement, Karnataka was also part of that. Therefore,
when these communities are included, then, why are these not included in Tamil
Nadu also? Already, the Government of Tamil Nadu under the leadership of
Edappadi Palaniswami also recommended inclusion of the "Valmiki" community and
also the fishermen community of Tamil Nadu. The fishermen community of Tamil
Nadu is also hunters. Like hunting that takes place in forest, the Tamil Nadu
fishermen community is also hunting in the sea. They are precariously doing their job
and there is a lot of demand for a long time. The Tamil Nadu fishermen are requesting
our Central Government and the Minister. They came with a delegation, | was also
part of that delegation and we met our hon. Minister. | request that the demand of
the Tamil Nadu fishermen to include Valmiki, Kuruba, Kurumans and Toda
communities in the Tribal list be met. All these must be included. | am once again
requesting you. Justice should be given, as Shri Narendra Modi has done for the
backward classes as well as Scheduled Tribe people. | appreciate that. Let them
consider the request of the State Government which has already recommended to
include these communities like fishermen and other communities in the Tribes' list.
Thank you.

37l o e R (FA1e®) : STGHMRT Aeley, STl & BedTl 3 Haled 39
Hecaqul fagae uR Ta g1 i Bl AT a1, I8d foy § 3fuehT g=iare bRl
gl 9 B H Picd WBR AR s ARGR DI AFGaT AT § b 9 gAN
SR & [de & oy 9gd Aecqul [9ee ard g1 H s 319]T 4T Sl &1

153



154

[RAJYA SABHA]

AT BRaT § SR Wi & IT 94T ol § (b 89 A9l F I8 fdel I B
qrel Bl

AgIcy, 31 &) 3rour g St 3 TSR &Y SToTadl & Je¢ § Bal, Said
ARG & H&e H Wl HaT 3R BAcd & Aag H |l BTl H I S bl ST g, Fifh
AR TSIt ISR H HHART I 3R D! GRS ds IR Y9! S8 83, ol s
ISR 3MR I Tel BT Tedlal 3 Sl ST 8, g8f 3freT A1 fhdl aRe & are 781 2,
U ST R W U Sft 1 aifeT g8, o enfeartial a1 disT &l #7 99 &, Sian @
3R <@ 81 981 W S1d H BIced AT, T g8l Bl ST=dl 7 J31 Sl IR AR s 2T,
799 I8 A 31 87 T, W] WINT UR I8+ QoIS e fha, #_1 ST OR QaRTST 81
BT, IH BAICH TS DI ST DI ARG A W1 H U] g=Iars <=1 18l g (o AT
g FaHfd 9 I8 fA9ad ¥ - a7l &

ABIGY, ST9 A G, S or5ur g Sff 8ik gAR g Srer oft Rt
SRS & IR | 941 I8 I, Al H A9 P SR AR J&xdgs 9 39 STl d
fereror fopaT 81 S STl 4 3nble! 4ol B1 Sl (el SISt &, g8 a8f & Sirell d
T-IR Gl a9 A &< 21 d IRIRG 17 9, MHR 3R g9719E H 3MhIh+ ANl & o
Bl oId 8, CifthT ITdI |1 BT 8l s 2l BRI Td bl bR o el HRfIt &
Teh fh &N ATART RAET DT THYRA ST I8 I8 AUl BIH BHRI TRBR -
R & 3R 5 folq H o17ST $9 9 | 3T A1egH W ST WG BT A8l gl
I8 AT A & b 1 3171 39 91 WR ier! &1 HidhT (e ¥81 8 3R H 3HHB RO
I | FHT BRI §, olfch S &7 STHIRT Sff F el b I8 ' g 3MR TH &1 a7d
g fob 3T U f9al WR, ST FAle s & MfearRydl & e § &, TR B Uie] & Pls
A AT TSR e | GIS[E Te1 &l $HD IeATd] 3 H! UIe, ST 98d Tol-g!
g BT 7, offb nfearlRia) & aawimelt R f&fa &)= & oy S9a1 th W)
1Y G g8l AI9[E T8l 2l ...(ILT)...

2 G g g H JioE gl

it otex Rie R : 1 2, <ifd 3R emuds iR wdr I8t dierd, & req 9]
dIerd, SADI JATMCPHelc B, Rifdh T8 b Ul [a9g 2, I ASaTRidl & FHRImsi
& IR H AT B, dI §H 3BT Tl

7t ITFHTIRT : SHH DRI U<SYeS S5 3iTeX B

st e} e RRET ;. 9R gu™ |30, #ff Reg q1el S &) ReR J i avg 9
JMFEITRIAT T €T X7 &, ST 21t 31501 78 S 7 419716 T S<1exv foT, 981 1,500
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FihAl BT TRATR g1 &l I8 AU b gRT fhd T SATITdTel Dhie H 4l I$1 Bis
21 4d g1} g S &4 < b gt Siforaidrell sie | W SI1eT, 1,500 oI JR T 9|
3ITSI&T & 70 ANT e {4l =T S9 S8 Bl IS el (6Tl FAN AT JeTT H31 St
TR1 T 3, - el & g w3 ot 9281 R 9, S M 7% St 9 S Ae, S
5 Te Ifera™ &1 W[ &, S9! 2 8 Ua I RS 91 B! "G50 H- dTel
gl H 3Ud 1w § [P Ig 9 d1edl § (& ITH AN HATS B ST B,
QTSI BT ST B I8 P el 2|

R, B9 SMfearial & ol ST gl &_d &, JAMSaTRIdl &1 9gd I91 eIl
A1f-$%C § B, T8I 984 ¥ NIl HHa™ & AN & ©l AN SRV Jerr #3il
Sit AR -3%C DI Bl 8 Iul W SR <2 & A1Y Sike Bl Sl B B T &, 3D
foTQ H 31T ATeRRT | IThT T < HRAT 181 ¢l BAN [Ied AR < St gd
T AT §, ITDBT SHBT Ul 5l A1d-37€ & oIy s qul J AR MR g /1
ST Il BTH PR I ©, H ST A g=Id1e BT I18 g

HBIGY, 3R SITGT IHY T2l ofd §Y, I S AR 91, SI-Sil Wiged Alc dxdh H
AT T, I AR I AR B (W3 D8 b &, $AfTY § I G1dl Bl GIgxT1 T8l dred]
gl SIS q31 g: Sl WiHR et {6 snfearial & f2d & forg, ...(w#a &t 9e)...
77 foTQ § gHRIT T8 HRAT R8T g, Sh (oY eI ATST $HDT FHAT BT BT Hidh]
AT g1 H 39 [9d &1 ReIR a¥id A GHT a1 g 9gd-98d gIdIa|

ST AT AToh (IRES) : A SYAHTALT FBIG, YD T=gdTe Sl ATq G
9 f9d W die &1 e &3 51 H A #3) Sft §R1 $8 SR 3l Usce
ST5ed @l A1 4 e R ST & WG BRell g1 I8 b AIE-11g $HeA 3 &
dAICD H TTged Pl THH SIS ST R8T 81 HIR TR 3R $e5 ARDR Bl 8l ATIRATS!
Pl IoTg W IRES § B3 INfeard) Tdi & T 79T B &Rl I SoTs BN HIgIC 8
DI, -G DI BIBY WM Bl AR &1 I8 &) H 39 W Ha b & (ST are gl
TEIgd, 91 ST 2 T SRS &1 &=l & 1 *1gpd @i eT-wwaT g1 S 9
PIIAT 95 IS AT H &, Sl YN I DI AATs [HIT ST 81 9 75 TRDR DI

1t ITFUTI : HZAT S, a9 R Fiferg|

ST AESM ATSH : HEIeY, H vy IR 81 91 21 ¢ 399 98] 9 PV AMSari] IoTs
e &, S¥Ifery H et RET g

I 95 WM & eI Bl 97 1 P Gl Bl (a1 ST &, Il 981 1T gl
& FHDH H DR ol F el & 3R SHIF & aR-3aR d8 AN helkdl §s
3Tl RN 1 TaT8 PR B! 8l gdTs 3, SRATH d1 VAT 9ul 3 81 BT 81 T

AT ATHAT ATHH AT & b SRS & T Tl & r<id W™ IRdS &b HRBE]
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RIT BT Bl 71 DIYAT W H 3T 7N gs 7, [THd IF gelleh H & dTel Al
Igd gHI9d | &, 9he | & 3R Gell 9 YA WM 3 ¢ YA R I8 31T theld! 8l
Tell off W&t 81 AR Jeed & IR-IR THSRI & & dIac(E 98 S9d! a1 9
BT ¥, $D] HAR 8] B T8I B

o SYFUIT : T 91 59 [T F 7T 21 SIg BIIel WeHl R [Awg e, a9
319 I8 AT ... (FALTH). ..

SN A AIST : WEIGY, B9 AN A18d © (b d JMfadrl IoTs el ... (TAH). ..
D] 37 TTal H &A1 AMMEYI fh T8I STHIF &b 7<= 3T 1 §5 5, SAY d 594
9gd S¥ BU &l ...(FAYUM)... AR H3] Sl AT 39 W &M 5| 9gd-98d
SEICICY

il TR : g=IATS]| ... (FIIH)....

G SIet 99 : IR, I8 984 9 DI 1A B ... (AUH)....

it STFUTIRT : @A, @S| ... (FEQEH)... YT FIH H a1 7 B ... (FaHH). ..

Now hon. Minister's reply.

SIS B #3437 315 HST): ATERONY SUHHIafT HEley, H 9T A9 §
& $9®% Ugel ARG TR 3R 3fF Beicd Iod & FEd H ARG (rgiad
SIS JTeel (1M Fene) 487, 2022 UR =l BR & o1y M9 Ak |
9 UR [a | @l bl AT ggd A AY Gl 7 g9 @) § 9 feran § 97 |94
HERI| PI HR @b BIA1 g, IR SUGHART HEISY, Y31 e & b S 9 b
Haled Fa H ATl I ATl | FwI-2a gl 81 8! 2, Sl & fore 3iie f[Asd
H 2, Flcd A TR, Aerg & IRfRd ok Rt geifsdl # v aret Rl
H IR, IR TR T fuefl T & Al I8 Ais(g a1 &

G ST 99 : SNl &, Ih] g1 Q11|
1l STAUTIRT : HUIT AT H G T DR AT &, I TS 8, 319 died Gab! o

21 31S] ST : U faRIef) &, f7 @Il 9 <21 H 984 old il e deb e foha,
g IR 9UA fay SR gaforg a1t sirfeardt qod @

"4 [SrTap] RT8 &1 § a1 ¥ ST
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d RI%T1 T GYT Q@1 q1el FT V7
q ) SYV-BEN VET gIel o, STl §HIN I V& gl
d 1%l @ 79 9% 84 e It qaT gy 2"

ST I oI e et 0| 19 folke 31T fauT=I & STgadl 6T ATHT 37T
g, O A AT S TG A B 21 37T AUISTe T2 2, It a1 37eh, a1 3fR 3rest
AT O AT TG &, I8 AU I1d Dol ol IBI [dc I Haed 3R 9T A
&< DX 4l 91 el 81 3R YD el A 8 R Hel &, ol faet § Hfey, Tl d fdel
R BVl

IE Sl BACd B [AWT B, 3qd! HI AEET 98 A &l "drg $odl, Jg1-
HodT" - §H "Bl POAT [olRCS & IR IgT-FodT' foles 81 T, RTAD! 31151 59
S & 91eum 9 59 A § g9l & 1T A T, e 718y 9 39 WRAR 7 NG
AT ST & Jed H YT € S2BT Rh BT IRTY o< §Y I AN 'Ig1-FodT Bl =T
S D1 DM (BT 21 5 AR IR AT W fauell S & A 5 9ad 4 7ol ol qof
foh= Uep 91 1S 311 718, FSTep! fohdl 1 foran @ 3iR 9% 39 UK o

H 379 [ARIErIT T VEavTd Hra 1"

SUFHIITT HEIG Y, feh Al FHT 3R 15T T, ST Fa1 7 51 IR favai o)
THRAT I T4l 81 Y81 8 IR AR ISA] & UfeT, S 51 § I8+ drel S @l & Ufd,
T8I U1 Wik T IR Bl TIhR Al s UR [42ard HRd gU YT S o1
2, 9o g7 fol, ST Tt SR & 3R $9fel I8 WSgdR 3R R fhar S ¥&1
gl $B AN ASWI 7 $B 9 d]g P U Io/Y & IR i &1 e R ua
ST TUISTS AT MY H 57 Hefel H T8 a1 dTadl g [b AR s Alal
SIS @ b Ueh-Teb Dl g BR b AT 1S ST D (ST BT B g9 Fa
& AT ¥ AT T 2 {6 S g gU AN &, Sl UTe 8, Sl SaR| | 4o 78 T &, I
3T IR 3T 81 Tt AL Bt #3M &, Aldhad B {8 7T &% fooedt 3f argd gl
ST SoTaTRIAT = Gfaem™ & eeaTd fhar @ik I weT fe dfkpai g S diw €, 4
TP HAR H 37 Y| S =1 e =iy, farwifrer fem =nfev sik dfde &t
gReT freril A1y, ifdeT d 4w 3 3R 781 3T UT VR &, Sl d 59 9% &) qad 9!
dThd &1 Al § SHdl 98 ds! d1dhd 8l 81 98 ddhd s8R & w4 H §, Rilfh a8
39T AP, faRTAd 3R ga™ &l o wRA-fie arelt 71 afs snfeard sfoes
DI T MY, AT I Tl {3 TSTE] & Hel § 9! Agcdqul e 2, Sl fodr |
fesdt g5 7181 Bl BTctifr, I &A1 7S S[eH H-A a1l 9, Afhd B U @i -1 WY
B RIS T, SIABTHBRI -1 Ul HefH RIS ol 3d 9 ARN BT | AT ST BT BT
I |TS AT & <IJcd H 39 WROR H &1 I8 5| WA {Sa9 1 921 & sfeard &

157



158

[RAJYA SABHA]

2, Y b FHIST 6l BT 21 TR Bls SIS a¥f b7 2l a1 bl ¥l avf &1 81, 3R g8
<3 & oY #_AT1 2, A1 9% Y Hoge Rl &, G2 I A DA © AR I8 Hel &
o TR=g uTs HI<T 7 15 AR BT W@IHEE fea & wu H, 1R fead & ©9 § g9
&1 freey fear 2|

HBIqY, Sl a<d ¥, 39 JgRadl &A1 H I8 arel ARl &l ggar gl 113yl
91 afrerTg & dda # Tat & %9 | $9 919 B dbal AT, 39 H R gt <77 AMEan §
o 8 TIhe Ul H 59 S & THRH SIIdCH Bl, THR oI~doisl Bl AT
firer 321 81 31T ANl & UBTSi & SIS, d81 16 UgTSi & 16 919U 81 9 fhad 99
ATST- I €, R PRI & ST 3 Hecd el (7ol 3R 319 T5 USJhe uiferdl #
I72 AT e T8 21 331 & AREa] Sl H§ &+ dTel THM STt FHarl &l Sl
WIS €, & T Toper TToreT b HTearw 3 =y qRIE, RfEr, WA &, s34 fory
STRad 3Th gy AR, Tophe Ml & 12t et & &) <81 81 S0 Hifeld
SNABRI H B, ! [AIBTATHS JISTATSI DI 1 GRTAe qeb B TgATIT STy, §9
g1l 1 ITBRYI & feh Tl T STl B BR b Ugd| 39 S & b 39 <2 H HUaT Bl
91 Bl 2, HPIe DI 1A BT 3, A1 S ST Bl 91d Bl §, 39 YBTSl B a1d BIdl
g1 3T forae Y Afedr e €, 9 99 9 78l Hdad! 8, afed 96T S
ggTsl # ®1 MY R #t Wa™ <@d &, Raq WY feRed <|@d 8, 9 S9 ugrsi #
frerd 21 STell § Ue-uld), UTdhfce Hual, | Al fefddl &1 78l N & |12l I8+
qTeT, 3 9ISl & AT - - JE ARBR, W HYdh TTsdol I ] I g
Y, g ATS AT S F AJd § AR B B & 2, N ey aqer™
AT b H1, GERad! &3 § 8 dTel Al <1 B A1, TR b H1, GISRT
& 1Y M g1 ITh wareey, RIel, ISR, TRATIHE, HIT, F&p i, IRURT, Sl
TG & fofg, I I FeI00T IRURTY &, S72 Sildd g91hs @+ & o7 849 Sl 1 v
qhd &, I ATDR Y| 3UT Bl H, I8 T a1 b (oY IST-Hodl &I IKITE 59
H& H o1 AT 7| SURHTART 7RIS, H 9e 9 RIS Sl § b 39 U1 Bl 9TRd
ERIRSIN

MR. DEPUTY CHAIRMAN: The question is:
“That the BIll further to amend the Constitution (Scheduled Tribes) Order,
1950, to modify the list of Scheduled Tribes in relation to the State of

Karnataka, as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.
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MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Arjun Munda to move that the Bill be passed.

S w1 w3it (st 3rejH HeT) : WEley, H U el g ¢
& fadae® o1 aika foar g
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, Special Mentions.

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair. ]
SPECIAL MENTIONS

Need for expeditious completion of Sonamura -Daudkandi Inland waterways route

Y foga $uR <9 (BR7) : w815y, § &$ A1 | AR GRBR & STEToR
AT A 3MTUE Bl g (b a8 AARRI-SISadhs! QeI STAHN DT BRI TSl B
& U SR TRBR A I BRI H MIDBT I A b STATT H GRIe I
& 918 S BRI ToR A1 ff, 32 STeq G B 39 ST DI Soq Y HA Bl 91
ff| YRT IRBR b SRR HATT F TRIT H Tgol 31U+ T8I FAIST OS] 9T off
ol o1l g § IRl SIgt 9919 BT B ¥ doll IR 8, AR 39 STdr & I
T & folv STareer & o # 92} & SO 89 o7l 81 S99 a7 YRd IRBR
J AT W AT b A1 & I Srgfcr fel O a8 W 39 oy | A1 RIS a7
S, I9 AR BI AR T Hal T AT fb I I SISTT BT o, TR 6 db
AT & ZR § YN BT BRI Y6 81 81 YT 2, STdids 41 ST &b STAN BT
AT Tl &1 Ah |

31 HRT WRBR & SIEORM! HATT W UE & & 98 9 eliey WRaR |




